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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH .HYOERABAD 

O.A.NO.1336 of 1993.1" 
Between 	 Dated: 21.10.1993. 

are umar. 
J.Hanumantha Rao, 
3.ChandS'Shakar, Rao. 	.o;., 	Applicants 

And 
1.' The Senior Superintendent of Post Offices, Hyderabad City Divis-

ion, Abide,, Hyderabad-1. -' 
2. The Stperintenderit of Post Offices, Rajahrnundry Division, East 

Godavari District-Ol.. r' 

3. The Director Geheral Department of Posts, Oak Ohavan, Sansad 
Mary, New Delhi-1.?- 

* Respondents 

Counsel for the Applicants 	:. Sri, Krishna Devan 
'Counsel for the Respondents 	: Sri. N.R.Devaraj, Sr. CGSC. 

CORAM:  

Hon'ble Mr, JOstice U.Noeladri Rao, Vice Chairman 
Honble Mr. R.Ranga Rajan, Administrative Nember 

The Tribunalmads the following order:- 	- 

/ 	 By letterNo.15-13/90-PAP(PT.), dated 18.10.1993 0  of 
Department of Posts, New Delhi, the applicants are entitled to DA 

as prayed ifor. 

Hence, no further order is nece&sary except to direct the 

payment af the same within six months from the date of receipt of 

this order. 	- 

O.A. is ordered accbr dingl y .....* 

Dep strar c Ju t5?3 

a 

Copy to:- 
The Senior Superintendent of Post Offices, Hydarabad City Division, 
Abids, Hyderabad-1.- 
The Superintendent of Post Offices, Rajabmundry Division, East 
Godavari District, A.P.-101.-< 
The Director General Department of Posts, Oak Bhavan, Sansad Marg, 
New Delhi-i. '-C 	 • 	 I 

• One copy to 5ri. Krishna Devan, advocate, CAT, Hyd. 

One copy to Sri.. N.R.Devaraj, Sr. CCSC, CAT, Hyd. ,/ 

5. One spare copy., 
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TYPED BY 	D BY 

CHEC1D BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIvE TRIBUNAL 
HYEPABAD BENCH AT HYDERABAD 

THE HON' ELE MR.JTJSTICE V.NEELADRI f-<AO 
VICE CHAIRMAN 

AND 

THE HON'BLE MR.A-_JiGgR$ :MEMBER(A) 

AI1D 	 H 
THE HONBLE MR S T CIIANDRASEEIIAR REDDY 

MEMBER(J'JDL) 

• 	

THE HON'BLE MR.P T.TIRIJVENGAflAM:M(A) 

- 

• 	 - 

Dated: " • 	 I -1993 

s—c 
0ftDEWJU14EN----- 

Ma#/R.A./Caallo. 

O.A No. 	
-f'33t/13- 

.  

- TJN2,_ _LWOP. 

Ad itted and Interim directions 
isued 

• 	 Al4owed, 

~Disp- 	 osed of /with directiofls 
Dimi'sed. 

Dismised as withdrawn 

smised for default. 

Rejedte7OrcRered, 	• - 
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